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Copy to:-

. 1. The General Manasgerpy Security, Printing bress, Hyderabad.

2, Tha Secretary, Ministry of Finance, Union of India,
Government of India, Nesuw Delhi,

3. One copy to M/s S. Thripurasundari, advocate, 11-6-868,
Red hills, Hyd. ' -

4. One copy ta Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
5., One copy to Library, CAT, Hyd.

6. OUOne spare cqpy;
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M.ANO,80/95 in _ |
0.A,1071/93 _ Date of Order: 27,7,S5

X As per Hon'ble Shri A,B.Gorthi, Memper (Admn,) X

IS ~+
, ";

Heard learned counsel for hoth}the parties,

2e ’ The shoXt prayer in the M,A, i$ for a

direction to the reépondents to implement ?ur order dated
2,9.93 in 0a,1071/83, In that the respondénts Wwere difected
to consider the relief claimed by the applécants_in the
l1ight of the relevant office memos/bircula%s etc, issued

by the Government. }

3. Mr.N.R,Devraj, learned standin? counsel for

the respondents read out the draft counter, According to
the facts stated therein the matter was réferred by the
General Manager, Security Printing Press &o the Ministry

of Finance (Respondent No.zﬂgn the OA) fo? a clarification
and final decision in the matter, It is further stated that
the relief claimeé by the applicants was negative by

Respondent No,2, f

4. In these éircumstances, Respondent No,l

ought to have communicated the decision received by him kww“
Respondent No,2 to the applicants seen_affer it ;:fgeceived.
Had that been done, this MA would not havé?been filed, In
these Circumstances, we dispose of this A.A. with a
direction to the Respondent No.l to comminicate the decision
of the Government of India{(Ministry of F%nanCe)_to the

gplicants in the OA within a period of 16 days from the

dateiof communication of this order, MA!is thus standé

disposed of,

Member (Admn )

Dated: 27th July, 1995
( Dictate@ in Open Court )
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